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SUPREME COURT OF I NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl) No(s).3449/2009

(From the judgnment and order dated 02/04/2009 in CRLM No. 15695/2007
of The HI GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

KANWARII T SI NGH KAKKAR Petitioner(s)
VERSUS
STATE OF PUNJAB & ANR Respondent ( s)

(Wth appl n(s) for stay
WTH SLP(Crl) NO 4010 of 2009
(Wth office report)

Date: 07/03/2011 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE MARKANDEY KATJU
HON BLE MRS. JUSTI CE GYAN SUDHA M SRA
For Petitioner(s) Ji gyasa Tanwar, Adv.

Dr. Kail ash Chand, Adv.

For Respondent (s) M. Anil G over, AAG
Ms. Nupur Si nghal , Adv.
M. Ni raj Jha, Adv.

M

Kul di p Si ngh, Adv.

UPON hearing counsel the Court nmade the foll ow ng
ORDER
Li st after four weeks.

(Deepak Joshi) (I'ndu Satija)
Sr. P.A Court Master



